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Krishna Moh lal Srivastava aged about 35 years, 
son of Sri Ha • Bhajan 141 Srivastava, Branch 
Post Master, B nch Post office Anawa Pokhar, 
Pargana and Tabs.]. Nanpara district Bahraich. 

WRIW.dITION NO 

To 

The Hontble Chief Justice and his ompanion 
J ges of this High Court. 

The above-named petitioner respectf ly begs 

to state as follows : 

,ttiAveti copies let 0, 

for Moved on.— 

/9/vez9c 

• 

IN THE HON'BLE  HIGH COal OP JUDICATURE  AT ALLAHABAi, 

LUCK NO BENCH, LUCK NOW. 

Petitioner 
V 	C. 

Union of Indj,. 
Superintendent Post Of ices and Telegraph Department, 
Bahraich. 

,3. 3/1. -.R.S.Sonkar, Inspecto Post office South Bahrbich. 

1 4. Sri Shiv Prasad, Line Ove eer, Sheopur Bahraich 

1st Addl. District Judge Bah aich. 

Mosif Bahraich. 

osite-Parties 

WHIT PETITION UNaER ABU LE 226 G NSTITUTION OF 
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Petitioner \MVO Krina Mohanlal Srivastava 

Vs 
Union f India and others 	Opp-Parties. 

447 	kro 2) 
In the Hon'ble High Court of JudicatuAw at Allahabad, 

Lucknow Bench, Lucknow, 

W.P. No. 	f 1985 

n/ 
gs to state as under :- 

e aJove-named petitioner respectfully 

1. 	That for e reasons stated in the writ petition 

supported th an affidavit it is respectfully 

prayed that the operation of the order dated 

15.9.84 embodi d in Annextue 10 , the order of 

Munsif Eahraich pp-party 5 dated 16.10.64 

embodied in Annex re 5 and the order of the 

1st Addl. Listrict udge Bahraich opp-party 6 

dated 6.7.85 embodie in Annexure 6 may be 

stayed during the p ency of this writ petition. 

Iucknow,dated 

July/c' 1 1985. 

,J0)/ 
uresh Chandra) /0 

Advocate 
Counsel sr the Petitioner 



ORDER SHEET 

IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD 
p-  1)- No. 	3  LI 	of 198 

VS. 

--- 

Date Note of progress of proceedings and routine orders 
Date of 

which 
case is 
adjourned 	. 

--,------!--- 
1 2 

o. 

--:-...-.-74- 

NCA  
,...., ,..................... 

t 

N-, 	II  

T%-t1 311 

. .... 

^ 

/rLr 

 

rzylie.."..1 	cli.1" -k 6, - _ 

,s.,-) 

_ 1 ---IJ  

_ A.., et_ 	g 3&-i 	diztp,-C--- .i.L.v.6„- 

_ 

-‘441.L. 

k 

_ ael le- Al, ott) 

_ -- i 
, 

1) 	, Alli Iv —-------------- 
i 

_ 

--

. 

- 

..._ 	____,,_ 	 priziAtc,- 
. 	i 



Date of 
Note of progress of proceedings and routine orders\ 	which 

case is 
adjourned 

Date 

1 

PST.TP—& P. 2 Uch Nyayalaya-28-11-84—(2722)-80,000 (E). 



CET_ENOANT - 
RESPONUETir. ' raid.1017i1111... 

Seria) 

et order 
fJ ciat 

• 

t3riof Order, Mentioning Referenco 
if necessary How complied 

with anddate 
of compliance 

trufaj.  

iTie;m04J- 	a4- ItzL• 

cr144,,I 
44  

ovetiv- Ot,•-•c L &• 

r1-1044  A. 47  te a< • h-11,1t. ye-
K, -,,i  

.1%.),‘ ,q-h....-p—x.,L,2.c"..,--7-7---T---,, -,--e4.64,77 

Eo,„,  ,,,,, te_., . ( ket4„,tc,iite,--v.-.4./ 	.4.4....."'-  itry  

, 	p)e31,1)!Av i 4,4 2 . . I\ 	ili_.,,,,6 c,r)ut....„4.3,1,.„,,,t A7  ilLi_.._ 

11,e,_ i f-(./  It, ..ii., ecr)--,4-.e., 

er&c7,-,..-,- it cA.....a/ sii.-t jii*-0/4.--e-1*-  e-cp—A-4-ei-12 

! NAte...0....1 w.out ..:_et-s4 ct,-e---t, 4t, thlq,--)i-t, 	,Fe 

- 	fi p.A1)44 q 2‘• Li, --rt., oitt_k • (r?'-(t- •=4:cf ILI, kv,44._ 

f' 	'A 	' * 61 	4Pr 	le 	' 	ill' v 	1  
ett,c,  Vizi, . 	I, 3, 	Li  eo,,,.4" ,-,--".ve1/4-7 	,..11  f ec.n,,,..r.t. 

9115:14,;i0..e..12-kj .*-7r-a,  .jegt;r7-,--.-e/ C"-- d  ht6: 

el 	.'e..-4-4 16 - 6,-1-71 7"1,:,,A1-  la --1-k .4,6 MerAV4._14 el 

e.04.4.1--(e 2,-.,,:f .4-i t.)2 cr.--)y* t'1,.......e. e,,,,k,_ 

,.., .)-1,t_ce„...-.41-e .., eS k-tt 0( -°‘...---i-ell4-.7 ch,,,,tctirtt-1(4.4 

' Lea ct cot-14 9 „1-4-14. e(5-".."1-.41-re 
/ 	 • 

,//  ()
ee_ 	-f &  ) k-c-eg -,--t 	ytt4 1 '•- 	/-2 
	

ort 	9 	I-14,1/ CO. 

Cit.'"74 ,t,-;1-- „Y-Q. ("c'2.%---e_< 	- ezdi„....-,is, GrVA. 

ktet) 

 

LT' 	if)/ iet 6  

7---------,----,, 	,., . 	I 

-r CaL LA-• 

W, 

a.tet"'i to,  

c 

S 

1L THE__CENTRIAL ADMINISTR-ATIVE TRIBUNAL 
CIFRCUIT BENCH ',4..1i4,C1rN01,11 

..11FlpER SHEET 

z,P,PE.i. (ANT 
ATYTTCANT 

N. leo of 1 9 	(r)  

vo,fevi  

V3sas 



4="0 gtettky 

ap/5 

e 	,y)-c. 	-3 

Lt," 0-1,1J-k'co44-, 

\P K Lh 

-5 Q 

143  

1 

(2- ,g-10  

- 
-1*45:444  

cA 

t-6  

,)-4LIAZAA" ‘etc..t.9 

et-g-Ad 
21 14-' 

f' 



Ctiail in S 

,INLTHEZENTRALL—ADMINISTRATIVE TRIBUNAL cncurr BENC'H •Lbi.,c1rN0111 

C ROER SHEET 

REGI3T,9II4 No. 	15  of 199 (10' 

i,ppE:-.Li ANT 
P1-70:Tc-ANT 

tra,:fewei  

sas 
_ 	DEF' NOANT 

  

• 
.9rief Ordor, Mentioning Reference, 
if necessary 

 

How complied 
with anddate 
of complioncm 

4k viv 	11- 	047-S, 119 
4-k 1\0 

) 

.144-t-PIA c41.0` 

7  bi- /6?f.! -1-1-0,14t  :79. --...-x hte a< • b-4k,,./  ve-.  

) 	11.0) ,  K ,-,-) , igs,,i,--1,,,,-, , A-1f,, , 

ckry.‘' Vt, t.c,,  Cket.i.,tilto, 	,4-i-g.....# cy 	lki 

pe1y-tv 1 4_ 42 . NA 	Gio)t-t-J 3 s-c,„c71-'- 	.67  Aft_ 

iv (44..0.,Arto_d 01 h te,„. 07N-iv lb  ..itto- (.-cr,„-.-L.,„4---tiz, 

.f--1.1..e,Aktf-'‘ •e' 0-.-.itli  6..,.;of th...e .0471,,,e-i:o. e-ip-----z_._-4-(4,,,  
N'1) C-3 LlitilA x.:44--•t'S C-1-""A' 'Ph  thl'Y6)14"

i 
p c-1-1,..44 ,a 2 Li, 

 
' 

, 	4  ..„.„„vi,4., c.,-. ,, _,, fl.,'?._ L;  i 	 d, ;4,4,  

Ls-itti,t, 9tow i tv,t_r_114 ••—lit.,,e .iiciir-1,--ei e-SN-A-14-c)  

	

-,,e e- r-,.:(4 •fer„ 6-9-2 q't....xl.,4- tu -: tf,..31,-.4 meri3v .4::_04 e,v 
	

(4 
tj 

e.04.,..-e1<e ,t-1.41-  -4-1-1-)2  (5-1-1'itIl&-a.  

1 ,Y1A-CA-( ; cS ‘,./i 01:--C)t'Ldit:647 Ch.%.cto-det.4)41 

CI L. / in ; 1-....X. etyi-1.,,i-er. . —7,--4.4, , 	, r / v 
.7t .--(e_ )7--: 	, 	ots--1A 

4 I/  

CA"1-024 / .../L:;) /" .--rk:e--„  

41).t.t.AL 

I)re/A44J-- 

Lt4+ ci4 i54k 

ejtitibi  
- 	- 

Ca4e. 

1-9' • 	. 

km) 15-N7 



JUDL. MEMBER, 	 VICE CHAIRMAN. 
Lai\e,u_c) 

-A 

IN THE CEgTRAL 'ADMINISTRATIVE TRIBUNAL, ALLAHABAD 

CIRCUIT BENCH AT LUCKNOW  

T.A. MO. 1910/87(T) 	 Date of Decision 25.5,1990 

KRISHNA MOHAELAL SRIVASTAVA 	 APPLICANT, 
VERSUS 

UNION OF INDIA AND OTHERS 	 RESPONDENTS. 

PRESENT: 

Shri. AmwooP Kumar, Learned counsel for the applicant. 

Shri. V.K. Choudhary, Leanned counsel for the resp-
ondents. 

CORAM: 

Hon, Mr, B.C. Mathur, V.C. 
Hon, Mr. D.K. Agrawal, J.M. 

(Judgement of the Bench by Hon. D.K. Agrawal, J.M.) 

The relief prayed by the petitioner in the writ 

petition No. 3488/85 registered in the Tribunal as T.A.NO. 

1910/87(T) has already been granted to the petitioner as 

stated by Shri. V.K. Choudhary, advocate, standing counsel 

for Govt. of India, before us. We also find mention of this 
fact in Para-3 of the counter affidavit that the case against 

the petitioner could not be proved before the Enquiry Officer 

therefore, hew as reinstated. In the circumstances this writ 
petition has become infructuous, the same is dismissed with-

out any order as to costs as infructuous. 

sd. 
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Stay r,pplication. 	 - 

V/ 

Iuckuowiaated: 

July 	1965. 
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1. That the petitioner was appointed on 13.3.74 

as Branch Post Master Anawa Pokhar by the then 

Superintendent Post offices Gonda Division 

under Post and Telegraph Extra Departmental 

Agents ( Condwb and Service) Rules 1964 (herein 

after referred as Departmental Rules). 

2. 	That at the time of appointment of the petitioner 

Gonda and Bahraich districts were in one Postal 

Division and subsequently Gonda and Bahraich 

districts were separated iiito two separate 

divisions. 

That work and conduct of the petitioner was all 

along good and to the satisfaction of the 

superior officers. 

4. 	That in the month of September 1984 the petitioner 

came to know that Superintendent Post offices 

and Telegraph Department opp-party no.1 in 

collusion with Sri h.S.Sonkar Inspector post - 

offices opp-party 3 and Sri Sheo Prasad Line 

Overseer opp-party no.4 were going to put off 

the petitioner from duties on which the 

petitioner filed a suit for permanent injunction 

against opp-parties no.1 to 4 in the court of 

Munsif Bahraich along with an application Vs 80 

(2) C.P.U. and also moved application under 

Order 39 Rule 1 and 2 C.P C. praying that by 

means of ad interim injunction order opp-parties 

no.1 to 4. may be restrained from putting off 



-3- 
<Y the petitioner from duties .he copy of the plaint, 

copy of the application u/s 80(2) O.P.C. and copy 

of the application under Order 39 Itule 1 and 2 

G.P.O. are filed herewith as Annexures no.1, 2 and 3  

respectively with this writ petition. 

5. 	That the opp parties nos. 1 to 4 filed objection to 

the application u/s 80(2) G.P.O. The true 00.14 of 
the objection filed by the opp-parties 1 to 4 is 

filed herewith as Annexure No.4 to this writ petition. 

That on 16.10.1984 the learned Munsif Bahraich 

opp-party no.6 dismissed the application of the 

petitioner u/s 80(2) 0.2 C. on the ground that as the 

charge had already been taken from the petitioner 

before filing the suit, therefore there was no 

justification for filing suit for injunction only 

without notice u/s 80 C.P.C. and there was no 

urgent necessity of filing suit without notice as 

contemplated in 6ec.80 C.P.O. The certified copy 

of the older of the Munsif is filed herewith as 

Annexure no.5 to this writ petition. 

7. 	That in the court of Munsif the petitioner filed 

f4V3(ja.'01myvoy s  account slips to show that charge had not been 

taken from the petitioner and the petitioner continued 

in service and is still in service. 

8. 	That being aLgrieved by the order dated 16.1-.84 of 

Munsif Lahraich opp-party 5 the petitioner zreferJ.ed 
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f/  

Revision in the court of District Judge Bahraich 

which was transferred to the court of 1st Addl. 

District Judge bahraich. 

That on 0.7.85 the learned 1st. Addl. District Judge 

Bahraich dismissed the Revision on the ground that 

there was no urgency. The certipe)coby of the order 

of Ist.Addl. District Judge is Annexure No.6 to 

this writ petition. 

That the learned Munsif Magistrate opp-p arty no.5 

committed an error of law apparent on the face of 

the record in ignoring to take into consideration 

that according to departmental Rae 5 read with 

Director General's instructions the petitioner could 

proceed on leave on account of immediate and urgent 

work by entrusting his wo/k to his substitute who 

may be even his wife and in holding that the charge 

was taken from the petitioner before filing the suit. 

That the petitioner was on leave for 15 days from 

12.9.84 ( Application copy Annexure 7 to this writ 

petition) and in his place his wife being a 

substitute was working , no question oitaking charge 

from the petitioner by the Inspector and Overseer 
47 

on 17.9.84 as alleged arose, tiss both the courts 

below committed an error of law apparent on the 

face of record in not taking into consideration 

this aspect of the case and in relying on the 

documents filed by by the department. 
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1.1 

12. That the petitioner specifically denied that the 

original charge report paper No.-Ka/12 did not bear 

his signature and also moved an application (copy 

Annexure 8) to get his signature compared and 

examined by a Hand-writing Expert, the let Addl. 

District Judge instead of getting the signature of 

the petitioner compared by a hand-writing expert 

conmitted an error of law apparent on the face of the 

record in himself comparing the signatures of the 

petitioner. 

13. 	That the petitioner filed the daily account slips 

and iwcurring Deposits counter foils etc. in the 

court of Munsif 13ahraich opp-party 5 and filed the 

receipt of cash payment of sub-post Master Mihinpurwa 

for lb.1700/- dated 22.2.85; 1.10,500/- d2ted 1.3.85; 

Ps.3000/- dated 22.5.85; R.1100/- dated 25.5.85 and 

other documents in the court of let Addl. District 

Judge which proved that the petitioner is still 

continuing in service, both the courts below having 

failed to consider the said documents filed by 

the petitioner °omitted an error of law apparent 

on the face of the record. 

That the petitioner moved an application ( copy 

Annexure 9) in the court of let Addl.District Judge 

opp-party 6 for summoning Diary of Overseer from 

15.9.84 V5 onward, 'Vetan Chittha' dated 15.9.84 of 

P.O. Anawa Pokhar and Daily account of Branch - 



post office office Anawan Pokhar from 15.9.84 onward 

in order to show that the petitioner was still 

working on which the learned 1st Addl.District Judge 

was pleased to direct the opp-parties 1 to 4 to bring 

the above noted documents by 5.7.85 but on 5.7.85 

the opp -parties 1 to 4 reported that the said 
4; hint 

documents were not 4thi4hig on which the petitioner 

moved an application on 6.7.85 (30pY annexure 9-A) 

that the said documents are in sub post office 

Mihinpurwa and prayed for issue of a Commission to 

verify the said fact, the learned Ist.Addl.Distriot 

Judo ought to have issued commission or summon 

the records from Mihinpurwa post office and he 

having failed to do so committed an error of law 

apparent on the face of record. 

That the Overseer to wham it was alleged that the 

petitioner gave charge has been suspended by the 

Postal Department on the charge of preparing false 

4 	
and forged charge report regarding the petitioner and 

47 	an enquiry is also pending against him for the same. 

That an Extra Departmental Agents can be put off 

duty only during the pendenoy of the enquiry into 24  

rcl9 	complaint, allegation of mis-conduct and not wherieby 

any inquiry is contemplated.The copy of the order 

dated 15.9.84 (copy Annexure 10) shows that when the 

said order was passed neither any inquiry was pending 

nor there was any allegation of miscondactplor 04,i 	"3  

contemplated enquiry, therefore the order dated 
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15.9.84 patting off the petitioner from duty is void, 

illegal, ultravires and without jurisdiction. 

17. That the order dated 15.9.84 putting off duty 

embodied in Annexure 10 is illegal, ultra vireo and 

without jurisdiction and ia the same way the order 

of Munsif Bahraich dated 16.10.84 embodied in 

Ascexcre 5 , and the order of the let Addlaistrict 

Judge dated 6.7.85 embodied in Annexure 6 are bad 

in law as well as on fact and are liable to be 

quashed. 

18. 	That neither the order dated 15.9.64 was served 

nor the charge has been taken from the petitioner 

and the petitioner is still in Service and is 

pasetillppexe performing his duty which fact 

would appear from the fact that about 200 money 

orders from 6.11.64 to 10.6.85 were issued under 

the signature of the petitioner being Branch Post 

Master and the petitioner also collected on behalf 

of Postal Department about it62550/- through Savings 

Bank , It.210/- through Recurring deposits and 

118.28,670/- through 6 years National Saving Gettificate 

kt\C? 7d, and the same amounts were deposited by the petitioner 

in sub post office Mihin Purwa and got receipts of 

deposits. 

19. That being aggrieved and there being no other 

alternative and efficacious remedy open to the 
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petitiomer , the petitioner is filing this writ 

petition against the older dated 1$34x 15.9.64 putting 

off the petitioner from duty embodied in anneure 10 

and also against the order of Munsif Bahraich opposite 

party no.5 dated 16.10.64 embodied in Annexure 5 

and the order of 1st Addl.District Judge Bahrsich 

°pp-party 6 dated 6.7.65 embodied in anneure 6 on 

the following amongst other grounds :- 

te/c? 

GROUNDS: 

(A) Because learned Munsif opp-party 5 committed an 

error of law apparent on the fact of record in 

ignoring to take into consideration that according 

to DepartmentalEule 5 read with Stmatimx Director 

General's instructions the petitioner could proceed 

on leave on account of Luseveb.le and urgent work 

by entrusting his work to his substitute who may be 

even his wife in holding that the charge had been 

taken from the petitioner before filing the suit 

which has resulted in the miscarriage of justice 

and hardship to the petitioner. 

(B) 
	Because the petitioner was on leave for 15 days 

from 12.9.64 and in his place his wife being a 

substitute was working, no question of taking 

charge from the petitioner by Inspector and Overseer 

on 17.9.64 as alleged arose, the Munsif Bahraich 

opp-party 5 and the let Addl.Distxict Judge 

opp-party no.6 committed an error of law apparent 
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filed by the petitioner committed a manifest error 

of law apoarent on the face of the record which 

has resulted in the miscarriage of justice ad 

hardship to the petitioner. 

(L) Because the petitioner moved an application 

( copy Annexure 9) in the court of 1st Addl. 

District Judge opp-party 6 for summoning diary of 

the Overseer from 15.9.84 and onward, 'Vetan - 

Ohittha' from 15.9.64 and onward of 2.0.Amawa-

Pokhar and daily account of post office Anawa 

Pokhar from 15.9.64 and onward in order to show 

that the petitioner is still working on which the 

learned Ist.hddl. District Judge was pleased to 

direct the opp-party no.1 	to 4 to bring the 

above documents oy 5.7.85 but on 5.7.85 the 

department reported that the said documents were 

not with them on which the petitioner again moved 

an application on 6.7.65 that the said documents 

are in Sub Pos6 office Aihinpurwa Babraich and prayed 

for issue of a commissioner to verify the said 

fact, the learned IstIlddl.District Judge ought to 

have issued Commission or summoned the record 

from the Mihinpurwa Sub Post Office and he having 

failed to do so comnitted a manifest error of law 

apparent on the face of the record which has 

resulted in the miscarriage of justice and hardship 

to the petitioner. 

(11) Because it having come in evidence and it having 



on the face of the record in not taking into 

consideration this aspect of the nase and in relying 

on the documents filed by the department which 

has resulted in the miscarriage of justice and 

hardship to the petitioner. 

(0) Because the petitioner specifcal4 denied that the 

origibal charge report paper no.Ka/12 did not bear 

his signature and also moved an application to get 

his signature compared and examined by an expert, 

the learned 1st Addl.District Judge instead of getting 

the signature of the petitioner compared by a hand-

writing expert committed a manifest error of law 

apparent on the face of the record in himself compar-

ing the signature of the petitioner by taking the 

role of an expert which has resulted in the miscarriage 

of justice and hardship to the petitioner. 

(D) 	ecause the petitioner filed the daily account 

slip, Recurring Deposits Uounter loils etc. in the 

court of Aunsif Bahraich oop-party 5 and filed the 

xeceiut of the cash payment of sub post master 

Mihinpurwa of ib.17000/- dated 22.2.85; l'o.10,500/-

dated 1.3.65; P.3000 dated 22.5.65; Rs.1100.00 dated 

23.5.85 and other documents in the court of 1st 

Addl. District Judge which proved that the petitioner 

is still continping in service, the learned Munsif 

3ahraich opp-party no.5 and 1st „Addl.Diztrict Judge 

opp-party no.6 having failed to consider the documents 
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been amply proved that no notice of putting off the 

petitioner from duty dated 15.9.84 was served and 

no charge had been taken from the petitioner, the 

petitioner continued in service, the learned Munsif 

opp-party no.5 and 1st Addl.District Judge °pp-party 

no.6 committed an error of law apparent on the face 

of the record in not allowing the petitioner to file 

suit without notice under Sec. 80 0.P .0. which has 

resulted in miscarriage of justice and hardship to 

the petitioner. 

(1) 13ecause an Extra Departmental kents can be pLIL off 

duty only during the pendency of enquiry in to 

complaint or allegation of misconduct and not when 

any inquiry is contemplated, the order dated 15.9.84 

(copy iinnexure 10) shows that when the said order was 

passed neither any inquiry was pending nor there was 
ittart.toat« C"40~.4 

any allegation of misconduct nor wcontemplated 

inquiry, therefore the order dated 15.9.84 putting 

off the petitioner from duty is void, illegal, 

ultra vires and without jurisdiction and is liable 

to be quashed. 

(J) Because the order dated 15.9.84 putting ths off 

the petitioner from duty embodied in Annexure 10 

is illegal, ultravixes and without jurisdiction 

and in the same way the order of Munsif Bahraich 

dated 16.10.84 embodied in An,-,exure 5 and the order 

of let Addl. District Judge dated 6.7.85 embodied 

in Annexure 6 are illegal, ultravires and without 

jurisdiction and are bad in law as well as on fact 

and are liable to be quashed. 
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(H) Because • the order dated 15.9.84 putting off the 

petitioner from duty el.bodied in Annexure 10 

is illegal, ultra vires and without jurisdiction 

and in he same way the older of Munsif :3ahraich 

dated 16.10.84 embodied in Antiexuxe 5 and the; 

order of Addl.District Judge dated 6.7.85 embodied 

in linne,xure 6 are illegal, ultra vires and without 

jurisdictic)n and are bad in law as well as on fact 

and are liable to be quashed. 

Wherefore it is respectfully prayed that the 

Hon'ble Court may oe pleased : 

(i) to issue a writ, order or direction in the 

nature of certiorari in fureishiAg quashing 

the order dated 15.9.84 embodied in Annexure- 

10 putting the petitioner off from duty 

and declaring that the petitioner is still 

continuing in service and further the order 

of Munsif Liahraich opp-party 5 dated 16.10.84 

embodied in Anexure no.5 and the order of let 

Addl. District Judge dated 6.7.85 embodied in 

Annexure 6 may also be quashed. 

(ii) to issue any other writ order or direction 
which the Hon'ble Court deems just and proper 
in the circumstances of the case in favour of 
the petitioner. 

Cost of the petition be awarded to the petitioner. 

The matter being urgent 14 days notice to the 
the Chief Standing counsel may be waived off. 

Lucknow,dated: 
July pi 1985. 

°YU/Via 	At 
(Suresh Chandra) 

Aivocate 
Counsel for the Petitioner 

-2_ 
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In the Hon'ble High Court of Judicature at Allahabad, 

ILIckn wBench, Lucknow. 
600 VIM L. 

Writ Petition No. 

1985 

AFFIDAVV 

HIGH 

ALLAH 

/85 

 

Krishna Mohanlal Srivastava 	--- Petitioner 

Versus 

Union of India and others 	ON nos a/0 
	 Opp-Parties. 

AFFIDAVIT 

I, Krishna Mohanlal Srivastava aged about 35 

years, son of Sri Hui Bhajan La]. Srivastava, Branch 

Post Master, Branch Post office Anawa Pokhar, 

Pargana and Tahsil Nanpara district Bahraich, 

do hereby solemnly affirm and state as under :- 

1. That the deponent is the petitioner and is 

fully conversant with the facts of the case. 

2. That the contents of writ petition paragraphs 

1 to 10 are trtl to my knowledge.), 	ab.e. 

t 
etint)  ov6,21 

Iocknow,dated 
July ICI, 1985. 

Deponent 

I, the abovenamed deponent do hereby 

verify that the contents of this affidavit 

paragraphs 1 and 2 are true to my own 

knowledge. No part of it is false and nothing 
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, 

p q 
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material has been concealed so help me God. 

(.1\ 

(‘t/VniLfic-4&  
Imcknow,dated 

Deponent 

I identify the deponent who has 

signed before me. 

July tq , 1985. 

So)!Jpnly affirmed before me on MI I9,15.  
at I.\ a.m•tpirie."by1).„z4j4k4\j„,„ 	" 

the deponent who is identified by 4totpe,  454„.„, 
War) 

Clerk to Shri 	 AclAre-3-01  

Advooate High Court,Allahaoad. 

I have satisfied myself by examining 

the deponent that he understands the 

contents of this affidavit which has been 

read out and explained by me. 
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In the hon'ble high Court of Judicature at Allahabad\  

Lucknow Bench ,Lucknow.  

No. 	 /65 

i<rishna Mohanlal Srivastava 
	

Petttioner 

vs 

UniAl of India and others 
	

Opp-Paities. 

ANJEXUEE  

Certified copy of order of the Munsif 

Bahraich. 

End 14. 
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In the Hon i ble High court of Judicatuie at id_lahabad, 

Lucknow Bench, Luck_ow. 
- 

W.2. No. 	 /85 

Krishna Mohanlal Srivastava 	---Petitioner 

Vs ' 

Union of India and others 	Opp-Parties. 

ANNEXUa  No.6 

Certified copy of judgment dt. 

passed by Sri S.N. Singh, I Addl.Ditrict Judge 

Liahraich in Civil Aevision no.21 of 1985. 
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In the Hon'Ole High Court of Judicature at Allahabad, 

Luck now Bench, Lucknow. 

1 P. No. 	 /85 

Krishna Mohanlal Srivastava 	--- Petitioner 

Vs 

Union of India & ors. 	Opp-Parties. 

ANI,-112qUi-E No.10  

INDIAN POSTS AND TELLGRAETS DLTA-aMENT 

OFFICE OF THE SUPDT. OF POST OFFICES BAI-LAICH DIVISION 

Memo No.F-11 /79-60/2 Dt. at Bahraich the 15.9.64 

Under the provision of -.6Lule 9 of the EDAS 

(Conduct & Service)Rules 1964, 6ri Krishna Mohanlal 

EDB PM Anwapakhar BO (Bahraich) is hereby ordered 

to 4e put off duty with immediate effect. 

Charge report should be submi6ted. 

SQ. Illegible 

Supdt. of Post offices, 

Bahraich Division 
3ahraich-271801 

Copy t9 

Sri Krishna Mohanlal EDB PM Anwa Pokhar 

(Bahraich) 

Ile Sub Divisional inspector Jorth Bahraich 

,or information along with a spare copy of 

the Memo for delivery to the IM under 

rec.dpt . He 411 please deliver the memo 



14(7  

-2- 

under receipt to the official and sublit 

receipt to this office. 

Postmaster lahriahc for information. He will 

plese preserve the S.Bond of the official. 

Vi6ilence Asstt, D. 0. Bahraich 

Estt.Asstt. for Estt. file 7).0. Bahraich 

6-7- Spare. 

1,u, COPY 
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